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respect of those who served the Indian Army

and those who served the Forces of the
Prosicely State.

Hence, necessary steps should be taken
to remove this disparity at the earliest and
introduce uniform pension rules for all ex-
servicemen and military officers.

(i) Need to review the agreement
between Kerala and Tamil Nadu
on Parambikullam-Aliyar river

water project

*SHRI V.S. VIJAYARAGHAVAN
(Palghat): The term of the
Parambikkulam—Aliyar agreement between
Kerala and Tamil Nadu ended in November
last year. But, so far no siep has been taken
1o renew this agreement.

This agreement is very vital for the
Malabar region of Kerala as it is under this
that the Chittur taluk in Palghat district as
well as the Chalakkudy basin get water for
irrigation. Also the Kerala Sholayargets water
for power generation from this proiect. Ker-
ala shouid get 7620 cubic ft. water annually
under this agreement and this water reaches
the Chittur Puzha in Kerala through Mana-
kkadavu. The Tamil Nadu Government had
made an attempt to construct a dam at
Manakkadavu to prevent the flow of the rain
water which usually reaches the Chittur
Puzha. Kerala needs more flow through
Manakkadavu as otherwise there will be
severe shortage of water in the Bharat Puzha
basin, which will seriously affect the water
Supply in the Palghat region.

| would, therefore, request the Union
Government to take initiative in this matter
and persuade the Government of Kerala to
renew the agreement at the earliest.

[English]

(iil) Need to solve the dispute over
sHaring of Cauvery waters

SHRI S. SINGARAVADIVEL

SRAVANA 20, 1911 (SAKA)
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(Thanjavur): The farmers in the Cauvery
Delta in Thanjavur District District in Tamil
Nadu are facing acute irrigation problems on
account of the pending dispute over the
sharing of Cauvery water. Tamil Nadu is not
getting its due share of water for over several
years because of the dispute. Agriculture in
the Delta has been continuously affected.
Several rounds of talks, over the years,
among the three States of Tamil Nadu,
Karnataka, Kerala and U.T. of Pondicherry
to find out a settlement have failed and the
then Government of Tamil Nadu requested
the Government of India under such circum-
stances, to refer the matter to a Tribunal for
an early solution, two years ago. The present
Government of Tamil Nadu, earlier 100k a
stand of settlement by mutual negotiations
on coming back to power. However, it has
now asked the Union Government to refer
the matter to a Tribunal. The delay is causing
irreparable loss and damage to the farmers.
This year also the situation in the Delta is not
satisfactory. The water normally released
from the Mettur Dam for irrigation on 12th of
June was delayed because of the inade-
quate flow of water from Karnataka. The
farmers had to five up cultivation of paddy in
the Khariff season in a large area. The
Government have no doubt helped in the
past to get water from Karnataka. |, there-
fore, requast the Union Government to per-
suade the Government of Karnataka to allow
sufficient water to Tamil Nadu and to reler
the dispute to a Tribunal for permanent solu-
tion without any further delay.

[ Translation)

(iv) Needto Constructanoverbridge
at saharsa Rallway station

SHRI CHANDRA KISHORE PATHAK
(Saharsa): Mr. Speaker, Sir, Saharsa Junc-
tion is an important railway station of N.E.
Railway. Most of the Metre Gauge line pas-
senger trains and goods trains pass through
this station. Saharsa is also the headquar-
ters of Kosi division. The railway line divides

this city in two parts. On one side of it, the

hospital, court etc. are situated while on the

*Translation of the matter originally raised in Malayalam.
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[Sh. Chandra Kishore Pathak]

other side, there are markets, schools and
colleges. Tothe North of the Station, there is
a railway crossing which generally remains
closed and on that account patients going to
the hospital and students wanting to go to
the other side get delayed and do not reach
their destinations in time and particularly the
patients have to face a lot of difficulties.
Several patients collapse on the way. Most
of the people are generally in a hurry to reach
their destination and want to go to the other
side of the crossing even if the gates are
closed. There is always an imminent possi-
bility of an accident.

Therefore, | would like to request the
hon. Railway Minister to get an overbridge
constructed at this point for the convenience
of a large number of local people.

(v) Need to run a new train between
Falzabad and Lucknow

SHRI NIRMAL KHATTRI (Faizabad):
Mr. Speaker, Sir, the traffic of daily passen-
gers between Faizabad and Lucknow is quite
heavy. Since Lucknow is the capital city of
the State a large number of permanent
employees, businessmen and persons visit-
ing the division bench of the High Court for
their work have to undertake up and down
journeys. Many other people who happen to
visit the city for some or the dther work, add
1o this number. Hence it is necessary that an
inter-city train is started to cater to the needs
of thousands of daily passengers between
these two cities.

Forthis purpose, atrain via Rudauliand
Barabanki should be originated from Faiza-
bad at 7.30 a.m. to reach Lucknow at 9.45
a.m. On the return journey, the train should
leave Lucknow at 5.30 p.m. to reach Faiza-
bad at 7.45 p.m.

[English]

(vi) Demand for introducing volun-
tary retirementscheme in Neyveli
Lignite Corporatioit and to pro-
vide jobs to sons/daughters of

N.L.C. employees
SHRI P. VALLAL PERUMAN (Chidam-
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baram): Sir, for the last four or five years
now, the unemployment problem among the
educated youth has been increasing in the
South Arcot District, particularly in towns
around Neyveli Lignite Corporation (NLC).
At present, there are about ten to fifteen
thousand unemployed educated youth inthe
towns surrounding N.L.C. Most of these
educated youth are children of the employ-
ees.

Sir, one of the ways of solving the unem-
ployment problem is to introduce voluntary
retirement scheme there as the employees
may be willing to accept this scheme pro-
vided their children are given employment in
the Corporation. If this scheme is imple-
mented, the frustration among the educated
youth as also the feeling of neglect of the
sons of the soil in providing employment in
N.L.C. would be removed.

it is, therefore, requested that the Gov-
ernment may consider introducing voluntary
retirement scheme in the Corporation and
provide jobs to the sons and daughters of the
N.L.C. employees.

(vi) Need to commemorate the
memory of Khudiram Bose

KUMARI MAMATA BANERJEE
(Jadavpur): | wish to inform the House that
today the 11th August is the birth anniver-
sary of a great son of India, Sahid Khudiram
Bose. At the age of 19 years, this brave son
of the soil was put to the British gallows, to
win independence of India. He is thefirst and
the foremost of all the national sahids. He
sacrificed his all, at so tender an age for the
cause of the country and its people. We
should pay tribute to this brave son of the soil
today. | also urge upon the Government to
take adequate steps to commemorate his

memory by issuing a postage stamp.



